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3TSA/ORDER

PER : T.R. SENTHIL KUMAR, JUDICIAL MEMBER:-

This appeal is filed by the Assessee as against the order dated
26.02.2024 passed by the Commissioner of Income Tax
(Exemption), Ahmedabad denying Registration under section 12AB

of the Income Tax Act, 1961 (hereinafter referred to as ‘the Act)).
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2. At the outset, the assessee Trust vide its letter dated 23-09-2024
requested to withdraw the present appeal since fresh application
for Registration u/s. 12AB of the Act was already made by the

assSessee.

3. Recording the above statement, the present appeal filed by the

Assessee is hereby dismissed as withdrawn.

Order pronounced in the open court on 30-09-2024

Sd/- Sd/-
(NARENDRA PRASAD SINHA) (T.R. SENTHIL KUMAR)
ACCOUNTANT MEMBER True Copy JUDICIAL MEMBER
Ahmedabad : Dated 30/09/2024
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